<PART- HEARD

| TEM NO 1 COURT NO. 1 SECTIONS I X, XI, XII & XIV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).2240/2009
(From the judgenent and order dated 12/01/2009 in QJA No. 158/ 2007
in CA No.489/2006 of The H GH COURT OF GUIJARAT AT AHVEDABAD)

ICICl BANK LI M TED Petitioner(s)
VERSUS
OFFICL. LI QU R OF APS STAR | NDUS. LTD. & ORS. Respondent (s)

(Wth appln(s) for permission to file additional docunents,
exenption fromfiling O T., intervention, inpleadnment, bringing
on record additional documents and prayer for interimrelief)

[ For Final Disposal]

Wth S.L..P (C Nos.?2241-2253 of 2009

(Wth appln.(s) for pernission to file additional docunents,
exenption fromfiling O T., inpleadnent/intervention, prayer
for interimrelief and office report)

[ For Final Disposal]

S.L.P. (C) Nos.2254-2272 of 2009

(Wth appln.(s) for pernmission to file Volune-11, exenption
fromfiling OT., prayer for interimrelief and office report)
[ For Final Disposal]

S.L.P. (C) No.29880 of 2009
(Wth office report)

S.L.P. (C No.25151 of 2009
(Wth prayer for interimrelief and office report)

S L.P. (O No....... /2010 (CC 6913/2010)
(Wth appln.(s) for c/delay in filing SLP, c/delay in re-filing
SLP and of fice report)

S.L.P. (© No.20617 of 2009

(Wth appln(s) for deletion of the name of respondents and
of fice report)

[ For Final Disposal]

[ For Directions]

Dat e: 31/08/2010 These Matters were called on for hearing today.

CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTI CE SWATANTER KUMAR
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H N. Sal ve, Sr. Adv.
E. C. Agrawal a, Adv.
Mahesh Agarwal , Adv.
Ri shi Agrawal a, Adv.
Sandeep Singhi, Adv.
Nakul Moht a, Adv.

For Petitioner(s)
In SLP 2240/ 2009 and
2241- 53/ 20009:

I n 2254-72/2009: Mukul Rohtagi, Sr. Adv.
E. C. Agrawal a, Adv.
Mahesh Agarwal , Adv.
Ri shi Agrawal a, Adv.
Sandeep Singhi, Adv.

Nakul Moht a, Adv.
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In SLP....CC 6913/ 10:

In SLP 29880/ 2009:

In SLP 25151/ 2009:

In SLP 20617/ 2009:

For

Respondent ( s)

In SLP 2240/ 2009:

In SLP 2241-53/2009
& SLP 2254-72/2009:

SLP 20617/ 2009:

For

For

For

For

For

RB.I.:

Bank of | ndi a:

S.Bl.:

Bank of Baroda:

E. C. Agrawal a, Adv.

Al ok Kumar Agarwal , Adv.
Dhar mendra Kumar Si nha, Adv.

Subr anoni um Pr asad, Adv.
Ruchi Kohl i, Adv.
Sur esh Dobhal , Adv.
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Shiv Sagar Tiwari, Adv.

T. R Andhyarujina, Sr. Adv.
Ashok L. Shah, Adv.

Pavan S. Godi awal a, Adv.
Soum k Ghosal , Adv.

Davi d Rao, Adv.

Vijay Prakash, Adv.

Davi d Rao, Adv.
Vi jay Prakash, Adv.
Sanj ay H., Adv.

Amar Dave, Adv.
P. S. Sudheer, Adv.
Ri shi Maheshwari , Adv.

Ashok L. Shah, Adv.
Davi nd Rao, Adv.
Vijay Prakash, Adv.
Sanj ay H., Adv.
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P. S. Narasi nmha, Sr. Adv.
Lal it Bhasin, Adv.

Ni na Gupt a, Adv.

Mudi t Shar ma, Adv.

Sanj ay CGupta, Adv.
Priyanka Dayal , Adv.
Priyanka Qupta, Adv.

Bi na Gupt a, Adv.

Jai deep Qupta, Sr. Adv.
Kul deep S. Pari har, Adv.
H. S. Pari har, Adv.

Pranab Kumar Ml li ck, Adv.
Soma Mul |'i ck, Adv.

Rakesh Dwi vedi, Sr. Adv.
Sanj ay Kapur, Adv.

Raj i v Kapur, Adv.

Abhi shek Kunar, Adv.
Ashmi Mohan, Adv.
Suhaas R Joshi, Adv.

Arun Aggarwal , Adv.
Pal | av Saxena, Adv.

Raj esh Kunar, Adv.

E. R Kunar, Adv.

Shakun Shar ma, Adv.
Kumar Shashank, Adv.
Ms. Parekh & Co., Advs.
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Khwai r akpam Nobi n Si ngh, Adv.

Khwai r akpam Nobi n Si ngh, Adv.

Khwai r akpam Nobi n Si ngh, Adv.
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For | ntervenor(s) Kavin Gul ati, Adv.

R N. Karanj awal a, Adv.
Mani k Kar anj awal a, Adv.
Nandi ni Core, Adv.

Murli Kaushi k, Adv.
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Shekhar Naphade, Sr. Adv.
Kamal N j hawan, Adv.

Ji tender Kunar, Adv.
Sunmit Gaur, Adv.

Yash Anand, Adv.
Shree Pal Singh, Adv.
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Sent hil Jagadeesan, Adv.

Shekhar Naphade, Sr. Adv.
Maneesha Dhir, Adv.
Purti Marwaha, Adv.

R S. Paliwal, Adv.
Jayashree Shukl a, Adv.
Tripti CQupta, Adv.

Gagan CQupt a, Adv.
Apoorve Karol, Adv.
Mayank G over, Adv.

SSSFFSFES S

UPON hearing counsel the Court nmade the foll ow ng
ORDER

M. T.R Andhyar uj i na, |earned seni or
counsel appearing for Respondent No.1 in S.L.P. (Q
No. 2240 of 2009, resuned his argunments at 10.30
a.m and concluded at 1.00 p.m Thereafter M.
Ashok L. Shah, |earned counsel for the respondent
in S L.P. (© No.20617 of 2009 started his
argunents at 2.00 p.m and concluded at 3.00 p.m
Thereafter, M. Harish N Salve, |earned senior
counsel, rejoined and concl uded his subni ssions at
4.00 p.m Thereafter, M. T.R Andhyarujina and
M. Rakesh Dwi vedi, |earned senior counsel, nade
their submi ssions for a while.

Heari ng concl uded. Judgenent reserved.

Liberty is granted to the parties to file
witten subm ssions/supplenentary affidavit within
one week.

The advocate on-record for |1ClICl Bank
Li mted, Kotak Mahindra Bank Linmted and Standard
Chartered Bank Limted is directed to make an
application to the Registry for deletion of the
nanes of the respondents, who, according to the
petitioners, are formal parties. On such
application being received, the Registry wll
delete the nanmes of the formal parties fromthe
array of parties.

M s. Karanjawal a & Co., Advs.

Mohi nder Jit Singh Rupal, Adv.
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Application for deletion of pr of or ma

respondents in S.L.P. (C) No.20617 of 2009 is

al | owed.

[ T.1. Rajput ] [ Alka Dudeja ] [ Madhu Saxena ]



A R -cumP. S A R -cumP.S. Assistant Registrar



